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KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/263/2019/ARE-14 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560001
Date: 17th January, 2023.

RECOMMENDATION

Sub: Departmental Inquiry against Shri Dastagir,
Village Accountant, Doddakabballi - Circle,
Kodihalli Hobli, Kanakapura Taluk,
Ramanagara District-reg.

Ref: 1) Government Order No.zoy 17 2d& 2019,
Bengaluru, dated: 30/10/2019.

2) Nomination Order No.UPLOK-2/DE/263/
2019, Bengaluru, dated: 13/11/2019 of
Upalokayukta, State of Karnataka, Bengaluru.

3) Inquiry Report dated: 12/01/2023 of
Additional Registrar of  Enquiries-14,
Karnataka Lokayukta, Bengaluru.
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The Government by its order dated: 30/10/2019 initiated
the disciplinary proceedings against Shri Dastagir, Village
Accountant, Doddakabballi Circle, Kodihalli Hobli, Kanakapura

Taluk, Ramanagara District (hereinafter referred to as
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Delinquent Government Official, for short as DGO) and

entrusted the Departmental Inquiry to this Institution.

. This Institution by Nomination Order No.UPLOK-2 /DE/263/

2019, Bengaluru, dated: 13/11/2019 nominated Additional
Registrar of Enquiries-14, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to conduct
Departmental Inquiry against DGO, for the alleged charge of

misconduct, said to have been committed by him.

. The DGO, Shri Dastagir, Village Accountant, Doddakabballi
Circle, Kodihalli Hobli, Kanakapura Taluk, Ramanagara District

was tried for the following charges:

ANNEXURE-1
CHARGE

That, you DGO Sri. Dastagir, Village Accountant,
Doddakabballi Circle, Kodihalli Hobli, Kanakapura Taluk,
Ramanagara District, Ramanagara had committed the following
misconduct :-

You-DGO Sri. Dastagir, Village  Accountant,
Koddakabballi, Kodihalli Hobli, Kanakapura Taluk,
Ramanagara District being aware that, the land bearing
Sy.No.39 measuring 3 acre 39 guntas situatcd at
Ajjabasavanahalli village, Kodihalli Hobli, Kanakapura
Taluk, Ramanagara District is a Government land,
released public funds as Drought Relief Fund in favour of
Sri Munivenkategowda S/o Kempegowda by citing the
above mentioned land as being cultivated by him, you
have committed dereliction of duty.

Thus, you DGO, being Government/public servant had failed
to maintain absolute integrity and devotion to duty and acted in a
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manner unbecoming of Government servant and thus, you have
committed misconduct U/Rule 3(1)(i) to (iiij of Karnataka Civil
Services (Conduct) Rules, 1966.

4. The Inquiry Officer (Additional Registrar of Enquiries-14) on
proper appreciation of oral and documentary evidence has held
that, the Disciplinary Authority has ‘Proved’ the charges leveled
against DGO, Shri Dastagir, Village Accountant, Doddakabballi

Circle, Kodihalli Hobli, Kanakapura Taluk, Ramanagara District.

5. On perusal of the Inquiry Report, in order to prove the guilt of
the DGO, the Disciplinary Authority has examined two witnesses
i.e., PW-1 and PW-2 and Ex. P-1 to P-4 documents were got
marked. DGO has examined himself as DW-1 and got marked

Ex. D-1 to D-6 documents.

6. As per the First Oral Statement of DGO furnished by the Inquiry
Officer, DGO, Shri Dastagir will retire from service on

30/11/2050.

7. On re-consideration of Inquiry Report and taking note of the
totality of the circumstances of the case, I do not find any reason
to interfere with the findings recorded by the Inquiry Officer.
Therefore, it is hereby recommended to the Government to

accept the report of the Inquiry Officer.
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8. Having regard to the nature of charge Proved’ against DGO,
Shri Dastagir, Village Accountant, Doddakabballi Circle,
Kodihalli Hobli, Kanakapura Taluk, Ramanagara District and on
consideration of the totality of circumstances:-

“It is hereby recommended to the Government to
impose penalty of withholding two annual
increments payable to DGO, Shri Dastagir, Village
Accountant, Doddakabballi Circle, Kodihalli Hobli,
Kanakapura Taluk, Ramanagara District with
cumulative effect and also recovery of sum of
Rs.12,936/- at eight percent interest per annum

from 2018 as per Rule 8(iv) of KCS (CCA) Rules

1957”.

9. Action taken in the matter shall be intimated to this Authority.

Connected records are enclosed herewith.
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(JUSTICE K.N.PHANEENDRA)
UPALOKAYUKTA-2,
STATE OF KARNATAKA.
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ANNEXURE NO. 1
CHARGE

4) That, you DGO Sri. Dastagir, Village Accountant,

Doddakabballi Circle, Kodihalli Hobli, Kanakapura Taluk,
Ramanagara District, Ramanagara had committed the

following misconduct :-
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You-DGO Sri. Dastagir, Village Accountant,
Koddakabballi, Kodihalli Hobli, Kanakapura
Taluk, Ramanagara District being aware that,
the land bearing Sy.No.39 measuring 3 acre 39
guntas situated at Ajjabasavanahalli village,
Kodihalli Hobli, Kanakapura Taluk,
Ramanagara District is a Government land,
released public funds as Drought Relief Fund in
favour of Sri Munivenkategowda  S/o
Kempegowda by citing the above mentioned
land as being cultivated by him, you have

committed dereliction of duty.

S) Thus, you DGO, being Government/public servant had failed
to maintain absolute integrity and devotion to duty and acted
in a manner unbecoming of Government servant and thus,
you have committed misconduct U/Rule 3(1)(@i) to (iii) of
Karnataka Civil Services (Conduct) Rules, 1966.

ANNEXURE NO. II
STATEMENT OF IMPUTATIONS OF MISCONDUCT
6) An investigation was taken up under Section 9 of The

Karnataka Lokayukta Act, 1984, on the basis of complaint
filed by Shri. Sri D.M.Lingegowda, Advocate, No.178, 1st Main
Road, 6% Cross, ISRO Layout, Bengaluru (hereinafter referred

to as complainant for short) against (1) Sri Yoganand,
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Tahsildar, Taluk Office, Kanakapura Taluk, Ramanagara
District, (2) Nagamurthy, Revenue Inspector, Kodihalli Hobli,
Kanakapura Taluk, Ramanagara District and (3) Sri Dastagir,
Village  Accountant, Doddakabballi, Kodihalli  Hobli,
Kanakapura Taluk, Ramanagara District (hereinafter referred

to as ‘respondent Nos. 1 to 3’ for short).

7) This complaint was filed alleging that, the DGO being aware
that the land bearing Sy. No.39 measuring 3 acres 39 guntas
situtated at Ajjabasavanahalli village, Kodihalli Hobli,
Kanakapura Taluk, Ramanagara District, is a Government
land, he had abused his power by releasing public funds as
Drought Relief Fund in favour of Sri Munivenkategowda S/o
Kempegowda by citing the above mentioned land as being
cultivated by him as such he had committed dereliction of
duty. It is further contended that, the other respondents
have also contributed in such misconduct of DGO. Hence, he
prays for action against the DGO and Sri Yoganand,
Tahsildar, Taluk Office, Kanakapura Taluk, Ramanagara
District, Sri Nagamurthy, Revenue Inspector, Kodihalli Hobli,
Kanakapura Taluk, Ramanagara District.

8) On registration of the complaint, it was noticed that the
complainant herein had submitted a representation before
the Principal Secretary to the Government, Revenue
Department making similar allegations against the DGO and
Sri Yoganand, Tahsildar, Taluk Office, Kanakapura Taluk,
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Ramanagara District, Sri Nagamurthy, Revenue Inspector,
Kodihalli Hobli, Kanakapura Taluk, Ramanagara District.
Further, the Principal Secretary through his letter dated:
2.1.2018 had directed the Deputy Commissioner,
Ramanagara District to investigate into those allegations and
to prepare Articles of Charge against the concerned officers.
Similarly, the complainant had also filed representation
before the Deputy Commissioner, Ramanagara which was
forwarded by him to Assistant Commissioner, Ramanagara
through his letter dated: 30.12.2017 for verification which
was finally referred to the Tahsildar, Kanakapura through
letter  dated: 17.1.2018  addressed by  Assistant
Commissioner, Ramanagara. Therefore, the Deputy
Commissioner, Ramanagara was informed in this complaint

to submit action taken report on those letters.

9) In response to the intimation issued by this authority, the
Deputy Commissioner, Ramanagara District had submitted
report dated: 9.10.2018 stating that he had secured report
from Assistant Commissioner, Ramanagara Sub-Division on
those allegations. In -those reports it was stated that land
bearing Sy.No.39 of Ajjabasavanahalli village, Kodihalli Hobli,
Kanakapura Taluk measures 6 acres 34 guntas, out of which
Sri Manjegowda had made a claim for 1 acre 16 guntas; Sri
Kempegowda had made a claim for 1 acre 4 guntas and Sri
Dandekempegowda had made a claim for 15 guntas under

Akrama Sakrama Scheme. The remaining extent of 3 acres
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39 guntas was reflected as land belonging to Government as

per the entries in the RTC.

10) The report referred to above also indicates that, Sri
Munivenkategowda S/o Late Kempegowda claiming to be the
occupant on Government land to an extent of 2 acres had
submitted an application seeking grant of Drought Relief
Fund, although he had not submitted Form-50 and 53
seeking regularisation of his unauthorised cultivation. Even
though it was instructed to the officials of Taluk Office, yet
the DGO Sri Dastagir being Village Accountant of the said
village had approved release of fund as drought relief to the
said beneficiary without proper verification of records.
Therefore, it was reported that, dereliction of duty on the part
of DGO was prima facie established. Hence, the Tahsildar,
Kanakapura was informed to prepare Articles of Charge on
DGO for his misconduct as per Rule 3 of KCS (Conduct)

Rules.

11) On perusal of the said report and its enclosures it was
noticed that the DGO had approved payment of Drought
Relief Fund to Sri Munivenkategowda S/o Kempegowda by
processing the request ID bearing No0.4253816. Therefore,
the comments of DGO were secured by forwarding copy of the
report submitted by Deputy Commissioner, Ramanagara

District with its enclosures.
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12) In response to the intimation issued by this office, the DGO
had submitted his comments contending that, his higher
officials had instructed him to process the request made by
the persons who are unauthorisedly cultivating Government
lands and had also submitted applications in Form 50 & 53
seeking regularisation. Accordingly, the application
submitted by Sri Munivenkategowda S/o Kempegowda was
processed and the amount was paid to him as Drought Relief
Fund. However, on subsequent examination of records it was
noticed by him that the said Munivenkategowda had not
submitted application in Form-50 and 53. Therefore, the
DGO has contended that the amount paid as Drought Relief
Fund to Sri Munivenkategowda was received back from him
by DGO but he was not aware about the details of the Head of
Account under which the said amount was to be deposited.
As such, it is contended by him that the said amount is
retained with him even as on the date of submission of his
comments. He had unequivocally admitted that he had
committed dereliction of duty for which he has sought excuse

by stating that such mistakes will not be repeated hereafter.

13) The report of the Deputy Commissioner, Ramanagara dated:
09.10.2018 and the details of the payment made by DGO in
favour of Sri Munivenkategowda indicates that on
24/06/2017 a sum of Rs.697/- was transferred into his
account as Drought Relief Fund. Similarly, on 17/4/2017
and 01/07/2017 the DGO had transferred an amount of
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Rs.10,880/- and Rs.1,359/- respectively in favour of Sri
Munivenkategowda as Drought Relief Fund. Therefore, Sri
Munivenkategowda had totally received a sum of Rs.12,936/-
as Drought Relief Fund which was transferred by DGO
without proper verification of records which has not only
resulted in dereliction of duty and misconduct but has also
resulted in misappropriation of public money by a public
servant as well as causing financial loss to the State
Exchequer. Hence, the excuse sought by the DGO in his
comments cannot be accepted as his act has resulted in grave

misconduct.

14) The statement of DGO in his comments clearly indicate that
there has been dereliction of duty on his part in releasing
funds to the ineligible beneficiary as detailed above. His
comments also indicate that the amount paid to Sri
Munivenkategowda as Drought Relief Fund has been
received by DGO and retained with him which has been
unequivocally admitted. All these aspects not only establish
grave misconduct on the part of DGO but also amount to

misappropriation of public money by a public servant.

15) Considering these discrepancies and omissions/lapses
and misappropriation of public funds on the part of DGO,
since disciplinary action could be initiated as the said
facts supported by materials placed on record prima-facie

show that DGO has committed misconduct under Rule
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3(1)(i) to (iii) of the KCS (Conduct) Rules, 1966, a report
u/s 12(3) of Karnataka Lokayukta Act, 1984 was sent to
the Competent Authority with a recommendation to
initiate disciplinary proceedings against DGO to entrust
the inquiry to this Authority U/Rule 14-A of Karnataka
Civil Services (Classification, Control and Appeals) Rules,
1957. In turn, the Competent Authority initiated
disciplinary proceedings against DGO and entrusted the
enquiry to this Institution vide reference no. 1 and Hon'ble
Upalokayukta-2 has nominated this Enquiry Authority to
conduct enquiry and report vide reference Nos. 2 and 3.

Hence, this charge.
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3BT’ TJOR FwT0 Jo. 50 om0 53 W, IQAVPHRY. o0 ©WON
20 TOTOT BD FOWRD WRBL WHRPAY, B Wi ©B.IJ°. TXD
TODTHENT), TOSCOS BoBRe, JEo FOWRTD VPR STRTRY, WRBW,
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Qe FOOTN m@b@ﬁ#&d TOSCOT FJBTe, ST [PRDBT o3
WOTBIRTONY oW BB, S.AP. T TFS [NIBOTWRE QS
Q008 30-06-2012 SQode AWO  weeAR  AOORY  23ee3  TBodden
3BdeRTT TWOR VBRFOD, BRL3TIC ©WOB BePTTT.,  BTW3, B8 2o}
&3.3°. TIBD 03R)Te TRDLRSNT, TorD JRADPYNY. ©.3.3°. THT
Tgo0 00T 22-11-1995 BY Towy 0eFIDH B3 AR RO OBFTLI03
wowmdaojoabo1 VPR, BT B¢ WOJWOFLTRE TR TR 23e83ron
OBRF AQATH, IR [NIE @03 BT, SW3 IO TRDSoDY,
©OTT J.B.~6 W), WOdeDATN B3 Ded CIPRYBe THTE 236t AT Al
JIBRT  APOY. VOTBE  JOIWOTWPE  BFRON  TMORY 23683
TORPTINGDY, & TS ©NT B TBe TFoHO SRRTNTOZT I
W SRR OBD DRSO, AQADPDY.  WrdEY  23ess

VBOPLITOTH/D  A0DT  108(R) Fooress PP BOWOOD NONF 1966 T
TFoT @28Fod, FYRBTDIE. B3 OPIT W, B FPNT0F LBTONTS:—

Rule 108-C

Application for Grant of Land:- (1) Any person
who is in unauthorized occupation of any land
may make an application in writing to the
Tahsildar of the Taluk in Form 50 along with a
fee of Rupees Two payable by affixing a Court
Fee Stamp.

(2) Immediately on receipt of application under
sub-rule (1), the Tahsildar shall cause the
particulars of the application to be entered in a
register which shall be in Form 51 kept in his
office. He shall, thereafter, place the application
before the Committee (or the Additional

15
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Committee) after such scrutiny as may be
necessary.

108-CC:- Procedure under Section 94-B:
(1) For the purpose of Section 94 to the
Tahsildar of the concerned Taluk shall on receipt
of an application or by issuing a public notice in
Form No. 53 and by sending individual notice to
the occupants in Form No. 54 identify the
unauthorized occupants.

(2) He shall thereafter prepare a list of persons
eligible for grant in accordance with the
provisions of Section 94-B in Form No. 55 and
enter the details in a register, kept in Form 56
and shall within a period of three months from
the date of issues of public notice send all
related documents to the Deputy Commissioner
or other officer authorized under Section 94-B.
(3) The Deputy Commissioner or other officer
authorized under Section 94-B shall on receipt
of documents from the Tahsildar make spot
inspection, examine the documents and
circumstantial evidence, determine the eligibility
or otherwise (the Tahsildar shall forward
ineligible applications to the Deputy
Commissioner for further necessary action and
the Deputy Commissioner shall reject the
ineligible applications. @ The Tahsildar shall
thereafter make the recommendation to the
committee. The Tahsildar shall thereafter make
the recommendation to the committee or
additional committee regarding eligible
applications within three months from the date
of receipt of report).

(4) Provisions of sub-rule (3) , (4) and (5) of Rule
10 shall mutatis mutandis apply for the purpose
of grant of land under Section 94-B.

16
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B3, T JODDDT [T B [OIBOTLIRE [WOR ORI Zee3oddoa,
BcTS 03 deddey  ARD  omwde  madnem
TOBRIITRIF)OY.

32) 88 WoOHODY B.IP.DD WO BTOTIT AQOWOT 838 QLR RN AN
wamdg ROWOPAITOZ 23%° DR, TR VRATHTS. RO 2¥5° @x»zﬁ
BARD DB MR TowONS VRRQ, SHTOONT Beo [PRTH.
ABO ToDRSONT), D.B.-1 DO HHSILNT, ©BE0Y B3R, B Fd
RO, 6 TP AFO HNAIY RITOD TRBEFY, IIWS 50, 53
AQATRIODE ORRTE, “TOR” 20T IVRARSONT. ©oRS 83 DSOD

Q )
TFT B JOAVOTRMPE [T IS 50, 53 WD, AYZT ©0O3

CAPD SR [FeRDTE. GBB, nRSe e Bewn  mon
odR)Te RDTVENTI), 8.3.30. B FQADPRY.

33) ©.3.5°.0 ®O [IeOWDW WT TOTRT T JRSFOIOA ITRBE 0. 39 g
BRI TORWIER, 2 IR [oed ROWORATY  ADPDY @03
BevhTl.  BTS, D.B.~1 I, BOdeAAN, BB BB 0. 39 TY Femo
2 OFC NI W BAR. D BeYWBY,  ©WB03, ©.R.FP TIDH
BHOCRD” TR AeRT SHONTHRW), Toud BJRAW), ©TT Xe3R 3
B SR GoDRENTS),  BYATHZT. O GFT°  oDREnYR),
T0BeDATON, B [WOJWOFRTTRE 9mOR O. 24-06-2017 Tomd Tw. 679/-,
Q. 17-04-2017 Towd Bw. 10,880/~ Tonw &. 01-06-2017 Towd Tw.
1359/- nomh, BodBoTWPRE 9RO oINS BEoHAHE  oedee

méo%ﬁ WO TOTOT B NOTD D eﬁﬁdogd =03 z‘socéa&)dogd.
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34) 33 ORCDE BOWOTTEES, AR HeS RRTY, BROCT TOBODY BRTRY,
BORINGY, ©HEOY IVToPTONE W’ €08 [OOHI, FIYAHTT ©o3
AR5 D, TowD BRATT. IBO W 9083 BTLOOIW D9,0300CDTY
?%eseérirooadogdo&@e QRRPE  DOWTIF, odeRe DRSO,
TRDBRIDHNY.  S.RIP.D Q. 15-09-2022 Towd IHdeRT® TJWD
©038 RF DOFID, IeRBVY, BeOR ToBR WO T, IQAT,
oudg #5 OFRZQY (R.B.-1) o 0. 6 3¢ RTFO WeNITY WIFOOD
RPRIW, SHRS 50, 53 IQRBT ©gHe Fowo Ho. 7 3Y SRS 50, 53
303 % AFTR B, YOI FOORDFINYK BT HDSHTR, IR, 3¢
TOTOT  JeBWIDWOWD  RBeedatTsd.  BTdx, IQ o Jo. T W
ToseDWTONR IRRS 50, 53 ToZ Tordwe el VR, 008 WoeBEe 2308
Priodhe ORF W BeLEDJ, IYID |NTB.  J.R.-1 7Y SRR
300 R0. 7 T RINOT 509 VBOONW.  LOTT RoMdBY  23e8 AeRT))
FRYOY ©0Z TOWWDIW.  SFO0TW, B¢ BWOVBOTWTRE BRT BID
o30DY TDLIADPRY.  BBOOB, JA.R.-3 TY SRS 50, 53 2%
@B AD FoeFANeR 3¢ WOTHT JBWIBWOWD FowO 0. 7 TY
RoedaT0T8 ONW  AT/OD 330N @tﬁémi@oc& TePT),  BOBWDIT.

Q

BRQBe, S.ARD BRDTCDH OB BeOR wHIH AQID 39T,

OBg SARO  oFTHOOI,  IQAD, RBO  wieTmod “3BI0IT
38e00DY  TRDSNTRY, BOSOI HPBWR  Br  WOJIWOTLPE, V&
20BPB VD IS 0. 50 ©FPwe 53 BORIROBYWE YOO
FORLODTF OO0, B TOTOTH BRIWY, BWOOT WOTAT [EODCONTIT.

uBd, 300N RBO VT IBT BLowRR, 030m SF e FOHRODY
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AFFTY, TA BowBeIord R SPADOY. BT, woDSNS),
B wgmon [0dedRWe [OTTT TEOWI), TORRTD TWRRDVPT VB[DOT
TN 903 ée@doagd”. 8 QY e‘De,'sioizorieémgl 203N,
DOTBIPRTONE @03 Jo. 1), TR VRATOZVT.

35) 8 WeYOB® FoTERrIEH DB 3BFoWomIN, ©.3.3° TET @cbdo BTOORCT
SORETNTR, DFoTw TPFTHR) TETORBRRRE APOTNDHZE O3

QEFODT WO WOB-1, WETZIToN LVBOAIES.

36) ©o3-2: B3 SDeQOR FTeANYMeN, 2 $BOROI AT BN,
NEVEOD

U.A.TEC e BINOT, MORSIRD, BRBIYY, I3,
BRERTY, BRCWY, FITIC VPR, ToRHING G 9RT
VWG, STROIOT STRBAG), ¥oBT ¢B.P. IR B¢
TOVWOTWPE /R AW S0, 39 B 2 »IB8R
ROWOPTH0S, [weS 50 B 53 & AYRe
[OYWO0T, ©ROR W3  TOFTTT TEOWRY, WO
TRRT, ©PBe  WOBWRTT BT, RFOFOE  w&I
TRBDZDY 20T DWTDBRWRY R TPTTY

RPOTONIIZE DOTD DEdFONZLONT.

&3P TBC DY OFeos: 31/10/2050 &NTHBE.
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B BOQODD, HPF, YWTSRTIONT TION B0
o830 FORRTOZ Be3edR LWedITONT.

&«&2\731\3 -

(RT3 TtRTOE TTWed)
BT JWOPBTR NWTOBNLL-14,
3TOF 38 AReso03NE,
Songm.
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ANNEXURES
Sl
Particulars of Documents
No.
1 Witness examined on behalf of the Disciplinary Authority
PW.1 Sri. Nagamurthy, S/o Late Narasaiah, Retired Village
Accountant (Original)
PW-2 Sri. Yogananda R, S/o P. Ramanna, Tahsildar,
Virajpet (Original)
2 Documents marked on behalf of the Disciplinary
Authority Ex.P-1 to Ex.P-4
Ex,P1, Complaint and Signature of the complainant
Pl(a) (Original)
Ex.P2, | Report of Village Accountant, Dastagir and signature.
P2(a) (Original)
Ex.P3, Letter dated 17-01-2018 of Assistant Commissioner,
Ramanagar Sub-Division, Ramanagar (xerox)
Ex.P4, Letter dated 29-06-2018 of Tahsildar, Kanakapura
Taluk, Kanakapura (original
P4(a) pura (original)
Witness examined on behalf of the DGO
DW.1 Sri. Dastagir, S/o Mehaboob Jaalageri, Village

Accountant (Original)
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4 Documents marked on behalf of the DGO

Ex D.1 | Check list (Xerox)

Ex.D.2 | Endorsement dated 27/11/2017 of Tahsildar,
Kanakapura Taluk, Kanakapura and enclosures
(Xerox])

Ex.D-3 |Letter dated 15-09-2022 of Tahsildar, Kanakapura
Taluk, Kanakapura (Attested copy)

Ex.D-4 | Order Sheet of Principal Civil Judge (Jr.Division) &
JMFC, Kanakapura in O.S. No. 333/2012 and
documents (Certified copies)

Ex.D-5 | ‘B' report in Crime No. 0089/2019 dated
25/07 /2019 (True copy)

Ex.D-6 | Mahazar dated 22-11-1995 (Attested copy)

Receipt of the above report and original records may kindly be

acknowledged.

G‘ - "
0B 0423

(SUDESH RAJARAM PARADESHI)
Additional Registrar Enquiries-14,
Karnataka Lokayukta,
Bangalore.
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